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The following Bill was introduced in the Andhra Pradesh
- Legislative Assembly on 23" March, 2022.

L. A. Bill No. 8 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH OFFICIAL
LANGUAGES ACT, 1966.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy Third Year of the Republic of India-as follows:-

1. (1) This Act may be called the Andhra Pradesh Official Languages Short title and
(Amendment) Act, 2022. . Commencement.

(2) It shall come into force on such date as the State Government
may, by notification, in the Andhra Pradesh Gazette appoint.

2. In the Andhra Pradesh Official Languagés Act, 1964, in section 2, Amendment of
for the proviso, the following proviso shall be substituted namely: - Section 2.

Act No.9 of

1966
- “Provided that the Urdu Language shail be the Second Official

Language in all Districts of Andhra Pradesh.”
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STATEMENT OF OBJECTS AND REASONS

‘ According to section 2 of the Andhra Pradesh Official Languages Act, 1966
(Act No, 9 of 1966) enforced with effect from the 26th January, 1967, Telugu Is the
Official Language of the State of Andhra Pradesh.

- Under section 7 of the Act, the State Government may from time to time direct the
use of Telugu or any other language or languages, in addition to the Telugu language
in the interest of persons speaking such languages, in such areas and for such
official purposes of the State and for such period as may be specified.

In order to adopt a liberal approach in respect of Urdu speaking minority, the
united State of Andhra Pradesh amended the Andhra Pradesh Official Languages
Act, 1966 from time to time to declaring the Urdu Language as Second Official '
Language in certain Districts. In the year 2007, the Government amended the said
Act, vide Act No. 17 of 2007, declarlng" Urdu as second Official Language in the
following Districts:

“Adilabad, Ananthapuram, Chittoor, Cuddapah, Guntur, Hyderabad, Kurnool,
Karimnagar, Mahaboobnagar, Medak, Nellore, Nalgonda, Nizamabad, Ranga
Reddy and Warangal.” ' ;

As per the statistics provided by Director of Economics & Statistics, the total
population of Urdu as Mother Tongue in A.P. is 32,45,162, The ‘percentage of Urdu
population is 19% in YSR Kadapa, 15.55% in Guntur, 13.16% in Chittoor, 12.91% in
Anantapuramu, 11.55% in Kurnool, 8.42% in Krishna, 5.65% in Prakasam, 7. 84% in
Neliore and remaining districts have below 2% Urdu population.

In order to provide more facilities to the Urdu speaking population, |t has been
proposed to extend the facility to use Urdu for official purposes in the State of
Andhra Pradesh as requested by the Urdu speaking people.

The Government is therefore decided to declare Urdu language as the Second
Official Language in ail the districts of Andhra Pradesh by suitably amending the
Andhra Pradesh Official Languages Act, 1966.

This Biil seeks to give effect to the above decision.

MUTTAMSETTI SRINIVASA RAO,
MINISTER FOR TOURISM,
CULTURE AND YOUTH ADVANCEMENT.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (2) of the Bill authorize the Government to Issue notifications in

respect of the matters specified therein and generally to carry out the purposes of
the Act. :

- As such notifications issued, which are intended to cover matters mostly of
procedural in capture are to be laid on the Table of the both Houses of the State
Legislature and will be subject to any modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation aré thus of
normal type and mainly intended to cover matters of procedure.

MUTTAMSETTI SRINIVASA RAO,
- MINISTER FOR TOURISM,
CULTURE AND YOUTH ADVANCEMENT.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE ’
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE

ASSEMBLY.

The Andhra Pradesh Official Languages (Amendment) Bill, 2022, after it is
passed by the Legislature of the State, may be submitted to the Governor for his

assent under article 200 of the Constitution 6f India.
MUTTAMSETTI SRINIVASA RAO,

' MINISTER FOR TOURISM,
CULTURE AND YOUTH ADVANCEMENT.

K. RAJA KUMAR,
Secretary to State Legislature (l/c).
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